| TEM NO 85 REG STRAR COURT NO 1 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUMAR

Petition(s) for Special Leave to Appeal (Civil) No(s).1453/2006

STATE OF U.P. & ORS. Petitioner(s)

VERSUS

PRADUVMAN KUMAR SI NGHAL Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 02/11/2006 This Petition was called on for hearing today.

For Petitioner(s) M. R K Mshra, Adv.

M. Kaml endra M shra, Adv.

For Respondent (s)

M. S.R Setia, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
Four weeks’ time nor e is gr ant ed, as | ast chance, as pr
ayed for, to file counter
af fidavit.
Whet her counter affidavit is filed or not, Iist the matter before the Hon' b
| e Court

after the expiry of the aforesaid period of four weeks.



rd

(B. Sudheendra Kumar)

Regi strar



